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hM  subscribed to that claute or reserv
ed for heraelf the right to  demand 
exclusion from  any further categories 
o f d i lu te ?

Shrimati f.akshmi Menon: This is
ona o f the objection*.

Dr. Raw B ak b if 8Inch: Whatever
m ay be the judgment o f the Court, 
may I know whether the Government 
o f India w ill stick to its policy of not 
allowing any power to suppress any 
people, and on that ground, not to 
allow passage to the Portuguese 
authorities?

Shrimati i j t r i m l  Menon: I did not 
follow  the latter part of the question.

Dr. Sam Snbhag Singh: May I know 
whether the Government o f India will 
stick to follow  Us policy in encourag
ing the rights o f  the colonial people 
to become free, and in view  o f the fact 
that that is the policy, may I know 
whether the Government o f  India will 
not allow the Portuguese authorities 
to go to Dadra and Nagar Haveli?

Mr. Deputy - Speaker: It is a good
suggestion for action.

Star! Nam hlr Bharucha: May I know 
if the Government is aware that there 
are other preliminary issues also 
besides those raised, and whether it is 
the intention o f the Government to 
n ia e  such issues?

Shrimati Latatml Meson: Yes, Sir. 
A ll this is under consideration.

Shri N. R. Manfautmy: May I know 
whether there is any agency or provi
sion in this International Court o f 
Justice to enforce its verdict against 
any sovereign country?

Shrimati U ln tw l Menon: That doe* 
not arise from this question.
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Some Haa. Members: English.
Shri Anil K. Chanda: The names

•re the same in English.
Mr. Depnty-Speaker: D ie  other

answers may be read.
Shri Anil K. Chanda: For (b) and

(c ) ,  the answer is:
(b )  No recommendations have yet 

been received.
(c )  Does not arise.
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Shii Anil K. Chanda: The question 

was asked about the installation of 
statues and not about their removal. 
So far as I know, w e are not under
takers for the burial o f the ugly 
statues.

Shrimati 11a Palchaedheri: May I
know whether, in considering the 
statues that are to be ultimately estab
lished in Delhi, any artists have been 
consulted, so that the statues may 
really be beautiful?

Shri Anil K. Chanda: No Arm pro
posals have yet been made. There 
have been certain tentative proposals 
about certain statues, but up till now, 
w e have not any information or any 
firm proposal about the amounts 
which are available, etc. Till those 
details are available, the Government 
cannot decide.
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Shri Anil K . Chanda' Certain pro* 
poaals have been made by the Muni
cipal Committee of Delhi and also 
certain private organisations. Tenta
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tive sites have been selected but, as 
Z indicated earlier, till a firm pro* 
posal is made to Government, parti
cularly with regard to the financial 
commitments, it is not possible to 
come to any final decision.

Shri B. S. Mnrthy: May I know 
whether this Committee formulated 
any proposals regarding the raising of 
statues, besides the resolutions and 
proposals made by the Municipal Com
mittee and also why women are not 
added to this Committee. . . .

Mr. Deputy-Speaker: Only one
question. No ‘also* should be added.

Shri Anil K. Chanda: Some sites
have been tentatively earmarked for 
some statues. For instance, there was 
proposal that a statue o f the late 
Swami Shraddananda should be put 
up. A  site has been selected for  it, 
but up till now, as I said earlier, 
there has been no definite information 
with regard to the funds which are 
to be made available for these statues.

Shri B. K. Gaik wad: In the pro
posals which have been submitted by 
the Delhi Municipal Committee, may I 
know whether the name o f Dr. 
B. R. Ambedkar, the architect o f 
the Constitution of the Republic o f 
India, and who was the only leader 
o f the downtrodden masses of India.

Mr. Deputy-Speaker: The question 
may be put straight

Shri B. K. Gaik wad: Because we
are not allowed another question, 
and that is why in one question I 
have put everything.

M r. Deputy -8peaker: The hon. Mem
ber may have a similar complaint 
even now. He might put his question 
straight precisely and briefly.

Sbri B. K. Gaikwad: I only wanted 
to bring to  the notice o f  the G ov
ernment—

Mr. Deputy-Speaker: Whether the
statue of Dr. Ambedkar Is being In
stalled or not
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A H  &  K . Ctalkwad: Yes, Sir, and 
w ho was highly respected colleague o f 
Mr. Pant, the Home Minister w ho had 
great regard for him.

Mr. Depaty-Speaker: No “ and”  has 
to be added.

Shri Anil K . Chanda: I said in my 
answer that no proposals have yet 
been made before the Government by 
this Committee. The Committee had 
tw o sittings. I have looked into the 
names suggested by various public 
organisations, and subject to correc
tion, I think Dr. Ambedkar's name is 
not in the list

Shri Nath Pal: W ill you include it 
now?

Shri Anil K. Chanda: 1 have already 
said that I have looked into it. His 
name is not in the list which was 
put before this Committee.

Shri Thtetmalah: May I know whe
ther, other than Delhi, any other 
places have also been selected for 
erecting these statues?

Shri Anil K. Chanda: That is for the 
State Governments concerned.

Economic Sanctions against India

•M4. Shri Gajendra Prasad Sinha: 
W ill the Prime Minister be pleased to 
state whether Pakistan has demand
ed economic sanctions against India 
in the Security Council?

The Deputy Minister o f External 
Affairs (Shrimati l«akshml M enon):
During the current discussions on the 
Kashmir issue In the Security Council, 
the representative o f  Pakistan during 
his intervention on 24th September, 
1957 stated “Ow ing to the persistent 
default o f India to carry out her inter* 
national commitments and solemn obli
gations, this dispute now  clearly 
involves a threat to peace, and attracts 
the provisions o f  Articles 39 and 41 o f 
Chapter V H "  A rticle 41 o f  the UJT. 
Charter, mentioned b y  the represen- 
tativa o f  Pakistan  refers to  -m ea lures 
not involving the use o f  the armed 
toreM ”, including  econom ic wncttona.
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Shri Gajendra Prasad Sinha: May 1
know what has been the reaction o f 
the Security Council members o f the 
SEATO and Baghdad Pact? Has the 
Government of India ascertained their 
views or not?

Shrimati t jk sh m l Menon: 1  really 
do not understand the question.

Mr. Deputy-Speaker: Has the G ov
ernment o f India ascertained the atti
tude o f the members o f the SEATO 
and Baghdad Pact?

Shrimati Ijikshml Menon: W hy
should the Government o f India ascer
tain their views?

Shri D. C. Sharma: May I  know
whether the suggestion o f the distin
guished representative o f Pakistan was 
taken seriously by the Security 
Council or not?

Mr. Deputy -Speaker: Mr. Panigrahi.

Shri Panigrahi: May I know whether 
Pakistan, after m oving this resolution, 
has really approached the other powers 
to  use economic sanctions against 
India?

Shrimati 1  jfcnimii M eson: That is a 
question which should be addressed to 
the Pakistan Government.

Shri Gajendra Prasad Sinha: May I
know whether the representative o f 
Pakistan has brought this before the 
Security Council just to bring pressure 
on the Government o f India and the 
Government o f India’s neutral policy? 
What is the opinion o f the Govern
ment?

Mr. Depnty -Speaker: Opinions are
not to be asked for.

Shrimati ite m  Chakravaxtty: May I
know whether there Is any truth in 
the statement which has appeared in 
the press to day that durin* tbe visit 
o f Shri Am jad A li, the Minister o f  
Pakistan, discussion* have taken place 
with our Prim e Minister regarding 
further closer collaboration economic* 
oally?
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